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(a) the facilities being provided by 
Government for setting up electronic units in 
Uttar Pradesh and Maharashtra; 

(b) whether Government propose to set 
up new electronic units at Allahabad in U.P. 
and Dhuha In Maharashtra: and 

(c) if so, the details thereof and the 
amount earmarked for this purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (PROF. M.G.K MENON). (a) Govern-
ment of India encourages the setting up of 
electronic industries throughout the country 
In all relevant sectors of electronICs The 
concerned State Government or agencies 
hke the State Electronics Development 
CorporatIOns (SEOCs) provide some faclh-
ties and promotional incentives for setting up 
of SpecrflC mdustnal Units In the state The 
Department of EldronlCs gives necessary 
gUidance aAd approvals/licences etc De-
partment of ElectronICs also prOVIdes some 
assIstance for proJects In areas such as 
manpower development and educatIOn, 
quahty control. testing and standardisatIOn, 
R& 0 In electronICS etc These conSidera-
tions would apply to the settmg up of elec-
tronre Industnes In Uttar Pradesh and Ma-
harashtra 

(b) There IS no proposal at present for 
setting up new electronIC Units 10 Allahabad, 
U P and Dhuha In Maharashtra In the De· 
partment of ElectronICS 

(c) Does not anse 

Recognition of Sanskrit Colleges 

8486. SHRI R.N. RAKESH' W,ll the 
f'RIME MINISTER be pleased to state 

(a) whether recognition to Sanskrtt 
Colleges IS accorded by the Banaras Hindu 
University only: 

(b) if so, the number of colleges recog-
nised by this University; 

(c) whether Government contemplate 
to entrust thelask of according recognition to 
the Sanskrit Colleges to any other universi-
ties in the States in which the Colleges are 
proposed to be opened; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (SHRI CHIMANBHAI 
MEHTA): (a) to (d). According to the infor-
matIOn furnished by the University Grants 
CommIssion, affthatlOn of colleges to dIffer-
ent UniverSitIes IS governed by the prOVISIon 
of their Acts/Statutes. A number of UniverSI-
tIes In the country have granted affIliation to 
Sanskrit Colleges 

SectIOn 15(1 )(b) of the Banaras HIndu 
University Act, 1915, empowers the Univer-
SitY' to admit Colleges and InstitutIOns, with,n 
a radiUS of 15 miles from the maIO temple of 
the UniverSity, to the priVileges of the Untver-
slty. Four Colleges located In Varanasl have 
so far been admitted to the priVIleges of the 
University. However, none of these Colleges 
Imparts Sanskrit educatIOn exclUSIvely. 

Disposal of Cases Under Forest (Con-
servation) Act, 1980 

8487. SHRI KASHIRAM CHHABIL-
DAS RANA: Wilt the MInister of ENVIRON-
MENT AND FORESTS be pleased to state: 

fa) whether the conference of the State 
Forest MInisters held In May, 1 989 had au-
thorised the regIOnal OfficeS for the qUIck 
dIsposal of cses pertaining to one hectare 
area of Forest land under Forest (Conserva-
tion) Act, 1980; 

(b) If so, the number of such cases 
recerved bvthe regIonal offICe in Bhopal upto 
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31 st March. 1990 and the number of cases 
disposed thereof. and 

(c) whether Government propose to 
authOrise State governments to dispose of 
such cases at their level keeping In view the 
delay In dispoSing of these cases? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI NILAMANI 
ROUTRAY) (a) The conference of the State 
Forest MInisters held In May, 1989 had rec-
ommended delegation of powers under the 
Act to regional offlCo?s of the MInistry to clear 
cases Involving forest diverSions less than 
one hectare The recommendation has been 
accepted and powers have been delegated 
to the regional offices under the Act 

(b) Regional Office Bhopal received 25 
such proposals upto 31 st March 1990 Out of 
thpse 21 cases have been disposed off 

(c) There IS no such proposal under 
ronslderatlOn of the Government 

[Enalish) 

Kendraya Vldyalaya Sengathan Employ-
ees 

8488 SHRIMATI GEETA MUKHER-
JEE Will the PRIME MINISTER be pleased 
to state 

(a) whether Kendnya Vldyalaya San-
qathan contributes 10 National Foundation of 
Tr>achers 

(b) If so the details thereof and 

(c) the details of teachers of Kendrtya 
Vldyalaya Sangathan who have been bene-
fited whose surveys have been benefited 
durrng last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT I >HRI CHIMANBHAI 
MEHTA) (a) Yes ;Ir 

(b) Kendrtya Vldyalaya Sangathan IS 
treated as a State for collecting subSCription 
from the pubbc. From the annual collectIOns. 
Rs. 25,000/- was paid by the Kendriya 
Vldyalaya Sangathan as annual contnbutlOl'1 
to the National foundatIOn for Teachers 
Welfare dunng 1988-89. In additIOn 10% of 
the total collections was also paid to natIOnal 
FoundatIOn for Teachers Welfare The Ken-
draya Vldyalaya Sangathan became the 
member of thIS foundatIOn dunng 1988-89 

(c) Dunng 1988-89, 3 apphcatlOns re-
ceIVed from teachers/dependants were 
conSidered by Kendnya Vldyalayas San-
gathan State working Committee and none 
of them was found suitable for the flnancaal 
assistance and as such, no rehef was gIVen 
dUring 1988-89 However, apphcatlOns re-
ceived dunng 1989-90 are under examina-
tion and Will be conSidered by the duly con-
stituted Committee of Kendrtya Vldyalaya 
Sangathan 

Delegation of Powers of State Govern-
ment Under Forest (Conservation) Act. 

1980 

8489 SHRICHHABIRAMARGAL Will 
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state 

(a) whether Unton Government pro-
pose to delegate powers to State Govern-
ments for speedily disposal of cases under 
Forest (ConservatIOn) Act, 1980. 

ttl) whether Madhya Pradesh govern-
r11ent have recommended to exclude treeless 
revenue areas recorded as "Big/Smail tree 
Forest~ out of the demarcated forest cover, 
and 

(c) whether Government have accepted 
the recommendatIOns. If not, the time-limit 
for taking a deCISion In thiS regard? 




